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NOTIFICATION 
INCOME-TAX 

\. November. 1990 

S. 0 .'6 7. J (E) I~ exercise of the powers conferred b 
Income-tax. Act. 1961 (43 of 1961). the Central Bo 
hereby makes the follo:wtng rules further to am 
Rules, 1962. namely :-

section 295 of the 
d of Direct Taxes 
d the Income-tax 

1. 

2. 

o \ ·.JA 
( 1) These Rules rnay ·be called m~e~tax (.ft:r;Hfh/t. 

Amendment) Rules. 1990. 

l2l They shall come into force on the 14 day .of December. 

1990. _ . I 
In the Income-tax Rules. 1962, in AppendiX' . for Form No.1. the 
followtng FOrm shall be substitut~d, namely. - I 



II F'ORM NO.1' 

RETURN OF INCOME . [ $EE RULE 12(1} (a)] 
~ ', ' . Rec'eipt No. ----,--- ---'-----

( For Com~1ies otherthan those elaiming exemption under section 11 I : . 
,· 

. Dato · 
' . 

I PLEASE READ THE .ATTACHW NOTES CAREFULLY BEF9RE FILLING THIS FORM _l. 

1. ORIGINAL i REVI.SEO I UiS 142(1)(i) / 148./ 237 2. A11sessm~nt year 19 rn-rn 
3. II revised, Receip.t No. and . 4. PAN I GIR No,. l I I I I ~· · I ·1 I I · · 1 · i 1· R 

. l.---...-;--7.. H:....----r--r·~ ·.a7 oi --.--r--TI·'IO~J m ~·rn %::1'---'---· ........___.__--'-L--..J· '-'-----'---- ~·· ____.__· -'-----L.. ~.,...__...._... ___.______.· . 

5. Nam« {In Block Letters) 
•6 ·Status n~ 7. Residential OJ 

· ~:1 Status : . 

J3-H-+B II El '11111-B III 11-1.111111-1--Hf R 
8. Olfice Address. (In Block letters) 

H llllllllllllll · Il l :11-l l l l l -111 
.. Telephone I .j I j j I I J Pin: j"-..1-.......L..---l.~--'------'~ 

9. Please indicate : 
{a) Is this. the first assessment of the Company? . Yes/No 

(b) Is the Company assessed to Wealth-tax? Yes/No 

(c) Is the return being filed a~ a representative 

(d) 'Has the company claimed any· O~uble Taxation Re!iel? 

(i} Und.er Agreemont with Foreign Countries Yes/No 

(ii} In respect of Countl'y with which no Ag~eement exists Yes/No 

assessee? Yes/No 

Name of the Country - - ---- ----

PART~I COMPUTATIOtfOF INCOME INCLUDING INCOME OF OTHER PERSONS INCLUDIBLE 

IN ASSI;SSEE'S TC)TAL INCOME 

1. Address (Gs) of the property(ios) 

~: t~~: ANNUAL BENT 

(a) 

(b) 

4. Total of 3 .·. 

5. Balance (2-4) · . 

6. Othor deductions 
(a) Repairs 

(b) 

(c} 

(d) 

~ : " .... . . . / 

. A. INCOME FROM HOUSE F'ROPERTY 

As . . 
A's. 

R.s. 

Rs. 

Rs. 

., 
As. _ _ ~_....;..__ 

Rs·: 
--~---'--

As. _· --,---.:...__,.--.-

, ,. (e). . ·; 
As. -----,--

· As. _ _ __ _ 

) · (I) 
I 

(g) 

As. _ _ ___ _ 

As .. --,-----

(h) Rs. _ _ ___ _ - (i} R~·. -· ___ _ __:. 
7. Total of 6 Rs. - ..,------

8. INCOME C~ARGEABLE UN,DER THE HEAD INCOME FROM HOUSE PROPERTY (5·7) ·Rs. _ _.:_ ___ _ 

• Sec item 6 ai. Page 1 o.J Notas. 



:~ 

B. PROFITS AND GAINS OF BUSINESS OR PROFESSION 

IJ 
1. Business or Profenlon (other than spei;ulatlon business) 

Net Profit I Loss as per Profit & Loss Account 

2. Adjustments: Add 

As. 

r--· - -- As. 
; 

As. 

As. 

~~------------------- As. 

As. 

As. 

As. 

3. Total of Adjustments As. 

4. Balance after adjustments of 1±3 abo·ve 

5. Share In Profit I Loss of AF (s) 

rare_ In Profits or Losses of 

.... ~ : 

URF - As. _ _ ____ _ 

-AOP As. _ _ ____ _ 

BOt As. _ _ ____ _ 

As. ______ _ 

·Deduct 
I 

Rs. 1 
+---- ---

~S.+'-------
As.,_ _ _,_ ____ _ 

As.+'-"------ -

Rs.-t-~-----

Rs.,_ _____ _ 

As . .,_ _ ____ _ 

As., ______ _ 

As. ___ _ ___ _ 

Net Profit/. Loss As. _____ _ __ 

As. ___ _ __ _ 

Total As. ______ _ 

7. CHARGEABLE INCOME FROM BUSINESS OR PROFESSION (OTI-lER THAN SPECUu TION BUSINESS) 
. . n 

(i.e. Result of 4,5 and 6) Rs. ______ _ 

8. Speculation Business : 

· ~~ Prolit f Loss as per Profit & loss Account '· . •. 

9. Adjustments: · Add 

As. ____________ _ 

As. _______ _ 

As. _ _ ____ _ 

· ·. ··:·. Rs. _ _ _______ _ 

~(lO. Toial of Adj\Jstments As.---------

)f1. CHARGEABLE INCOME FROM SPECULATION BUSINESS (8±10) 
~ . I 

..... . 12. NET CHARGEABLE INCOME FROM BUSINESS OR PROFESSION (7-+-11) 

ol 

2 

As. ______ _ 

Deduct 

As;·--~-----

As. __ _____ _ 

Rs' 
~----------

A~.'--:------­
.. J 

RJ. - - -----
As. ____ __ _ 

As. ______ _ 



C. CAPITAL GAINS 

Short Term Assets 

1. Particulars of asset 
transferred 

.2. Date of Acquisition 

3. Data of Transfer 

4. No: of months asset 
held before transfer 

5~ of Transfer r . , . 
..{ . . : . .. 

6. Full value of . As. A s. 
Consideration 

7. Deductions:.· .. 

(i) Cost of Acquisition Rs. Rs. 

~·-Cost ~~ Improvement A s. Rs. 

(iii) Cost o.t Transfer Rs. Rs. 

8. To tal of Deductions Rs. As. 

9. Balance (6·8) Rs. Rs. 

10. Less: Other deduction (s) Fk As. 

11. Balance (9.·10) Rs. Rs. 

12. Add I Deduct : 

Amounfdeemed to be Capital 

Gains (Other than U/s.50) (Please specify) 

(a) 

A <b) 

Rs. _ ___ _ _ _ Rs. ____ _ --'-

> I 

As. _ ____ _ _ Rs. _ _ _ _ _ _ 

13. Total [12(a)+.12(b)J Rs. ___ ___ _ .. Rs. ___ _ _ _ 

14. Total (11±13) Rs. _ ____ _ _ Rs. ___ _ _ _ 

15. Short Term Capi tal Gains U!S 50 

16. Net amoul)t ol Capital Gains : 

SHORT TERM. CAPITAL GAINS U/S 50 
OTHER SHORT TERM CAPITAL GAINS 
LOflG TERM CAPITAL GAINS 

"""'f:. TOTAL 
. • 

Upto 15/9 16/9 to 15/12 

Rs. ____ _ Rs. 
As. _ _ _ _ _ Rs. 
Rs. _ _ _ _ _ Rs. 
Rs. _ _ __ _ Rs. 

! Long Term Assets 

Rs~ Rs. 

.. . 
Rs. Rs. -··-·---
Rs. Rs. 

· Rs. Rs. 

Rs. As. 

Rs. As. 

Rs. Rs. 

As. As. 

Rs. Rs. 

Rs. Rs. 

Rs. Rs. 

As. Rs. 

Rs. 

16/12 to 31/3 

A$. 
Rs. 
A$. ____ __ 

A$. Grand Total Rs . 

D. INCOME FROM OTHER SOURCES 

1. (o) Dividend s . 

(b) lntcrost 

(c) Winnings from lo tteries. cross -

word puzzles, races etc. 

(d) Rental income from machinery, 

plants, buildings etc. 

(e) Others. . ; 

2. Total or 1(a) ·,o· l (c) 

/ 3. Less: Deductions; (please specify) 
Depreciatio(l 

4. Total o f Deductions 

Rs. ______ _ 

As. _ _ _ _ __ _ 

Rs. ____ _ _ _ 

Rs. _ _ _ _ __ _ 

As. ·· 

Rs. _ _ _ ___ _ 
Rs. _ _ ____ _ 

\ 

5. NET CHARGEABLE INCOME FROM OTHER SOURCES (2-4) 

Rs . . _ _ ___ _ 

As. _ _ ____ _ 

Rs. 



,., ' 
E. UNABSORBED LOSSES OR ALLOWANCES BROUGHT FORV.. lARD FROM EARLIER YEARS 

... Amount(G) 10 Indicate Indicate . be set otf whether whether 
against determined same 
current or as por business 

I 
Y&atc last r!>lurn oonttnued 

1 . 1nccme (Rs.) ('(&siNo) 

a. As.sessment year 1982·83 83·84 84-85 85·86 88·87 87-88 88·89 S9·90 

b. Business loss · I i. Speculation I -
ii. Other than .· .I Speculation 

. 
~eciation · .. 

{ d. Investment' ; I " ,_:. 
Allowance.·.· 

e. 'Any other loss I ~ : 

. allowan~." ~ 
(Piaaso spedly) ~. : :. . 

~eprecialion earlier to ·assessment year 1982-83 
A.Y. 

Amouni (As.) 

. . . 

. . 
F. 30% BOOK PROFITS U/S 1'i J • 

1. Net Profit . · 
. I~{ 

Rs . 
. . 

2.Adjustmen)s: Add 
., 

" 
Deduct .,.. 

Rs. Rs. 
.. As . 

.. As . 

Rs. As. 

. Rs. Rs . 
' As. As. 

As. Rs. 

Rs. As. 

~Total of Adjustmo~ts 
Rs. As. . 
As. Rs. _. . ~ 

OJ: ••••"' 
4. Balance after adjustments o f 1 and 3 above Rs. 

5. Thirty percent of Book Profit Rs. 

G. STATEMENT OF TOTAL.: INC 
1. A. Income from House Property ' (ite h A.~ ) Rs. 

B. Profits and Gains of Business or Profession (lie n B. j2) Rs. 
C. Capital Gains (lte n C.)S) Rs. 

D. Income from Other Sourcos (ite 

"Dr 
Rs . . . . 

2. Total (A to D)" Rs. 

~~ess: Brought forward unabsorbed losses or allowances 
• t. om earlier years. · • . . (lte In E.) Rs. 

4. Gross Total Income (2·3) . I Rs . 

5. Less : Deductions under Chapter VI-A : 

·.· As. I 
As. 

' As. 

! 
. . Rs . 

. . Rs . 
Rs. 
As. 
Rs. Total Rs. 

6. Totallncome(4·S) Rs. 

7. 30% OF BOOK PROFIT UNDER ~ECTION 115J. (11 Mrl Rs. 

8. Tolallncom.e (I.e higher of Items 6 or 7 above) . Rs. 

' 9. Total IncomE! (aa rounded off to the nearest multiple of ten rupees) Rs. 

~ La s: 'iThousands Hundreds Tens Units 
v 

(in words) 

' ' 

10. Income Included In Items A to D which Is chargeable to tax at special rtites 
I 

Rs. 

11. Amount of income included in items A to 0 boing income orisinQ to any other person As . 

.. ., 

4 I 



'· 
.... 

~ 

.. PART-II STATEMENT OF :fAX ~s 

1. Tax on Tota l Income {a) At special rates As. . (b) At norm~ l ralea As. Total; As. 

2. Add: 

(a} Interest on late filing of retum As. 

(b) Interest for default in payment of Advance tax As. 
(c) Interest for deferment of Adv:fin.ce Tax . Rs. Total: As. 

3. Total Tax and Interest payable (1+2) ~ ' Rs. 
I 

4. Prepaid Taxes {A) Advanc~tax Instalments (Atta h Challans) 

r ··.·. 1st 2nd 
.. 3d I Total 

' , . . 
; 

Amoi,Jnt (As.) 

· Date ' 

" 

-~ 
Na.me of Bank l 

Branch ' 

(B) Tax Deducted I Collected at Source [Attach certlflcate(s)J ' 

' . ' 
(a) . ·.·Interest As. I (b) Dividends As. 
(c) UtS.206C As. I (d) Any other item (Please specify) Rs. 
(e) .Total [(a} to (d) I · As. 

5. Tax on Self Assessment (Attach Challan) An ount: 
I 

'( ' ' 
Date of Payment Income-tax lnt rest in respect Total 

12 above 

CLI-1 I I 19 rn 

. 
i <~ .. As. R Rs. 
I 

6. Other prepaid taxes, If any ·, As. 

" 
7. Total (4 to 6) .' Rs . 

s. NET TAX PAYABLE OR REFUNDABLE (I.~; Difference of 3 and 7) Rs . 
. . 
•. PART- Ill A. INFORMATION RELEVANT TO BUSINE SS OR PROFESSION 

1. General Particulars : . 
(a) Name in which business I profession is carried on . (b) Name anc Address (es) o(branch (es) 

-~ 

I 

(c) Nature ofOSusiness or Profession (d) Method of stock valuation 

(e) Name and address of the following officers of the Company : I 
Managing Director Principal Officer Secretary 

- · c I 
~ ' I 

B . . INFORMATION REGARDING TAX DEDUCTED I COLLE~TED ATSOURCE BYTHE COMPANY 

1. Tax Dod~ction Nc No. or the Compal'ly . I . .. . , 2. Name of TDS circle with which return filed 

~ ,. · I I · 1· I II I , 
. 3. I 

> a. Under Section 192 193 194 194A 1948 19488 194C 1940 194E 195 2\J6C 
I 

' b. Amourit 

I Deducted (Rs.) ., 

c. Date of filing of the 
prescribed return. .• 

. 
-



C. AMOUNT DEDUCTED IN COMPUTING INCOME FA :>M PROFITS AND GAINS OF 
BUSINESS OR PROFESSIOI~ ·. 

Particulars 

(a) Depreciation 

(b) 

(C) 

(d) -- .. . ; 

Nature of I ncome 

.-.o~ 
:<a) 
(b) 

(c) 

(d) 

(e) 

(a) 

(b) 

(c) 

(d) 

X"'(e) 
· .... ~ 

: . . 

Amount (Rs.) Pari culirs Amount (Rs.) 
I 

• 
(g) 

(h) 

(i) 

(j) 

(k)' 

(I) . I 

I .. 

, . I • 
. ''·· I 

PART ·IV INCOME CLAIMED EXEMPT 
. . I 

Amount (Rs.) Reasons to c;luim 

PART -V LIST OF DOCUMENTS I ~TATEMENTS ATTACHED . 
I ... 

(f) 

(g). 

(h) 

(i) ·I 

"' 
(j) . 
(k) 

.. ·. . . . . \ V~RIFICATION . . I . 
1. . ..............•..•. · ........................................................... ................. son I daughter I w1fe ol Sh'"h ......... , .............................................................. .. 

(name in lull and block letters) 

#being the .· ...... :: ........ ........... : ...... ........ , ...... ............ ..... of ...................... ........ ... .......... ............... ....... J ... .................. ............ ... ......................... .! 
. . (designatio~) • . (name of the com any) ' 

hold1ng a val1d power of attorney from ......... .. ............................ ........ ... ....... .. ,. .... .......... .. ............... .... .. ............. ..... ..................................... .. .. 
· · (name of thE company) 

soJe:llnly dedare .that to the best of my knowledge and belief the information given in this return and ihe annexures and statements accompanying 
"'ltfs correct and complete and that the amount of total income and Other particulars shown there n a·re tnJiy stated and relate to the previous year(s) 
r~evant to the assement year 19 ..... - 19 ... . . · l 
•1 lurther solemnly declare that during the said previous year(s) .. . . · . 

(a) no other income accnJed or arose to or was received by the company from any asset eld.in the name ol the company or in the name of 
any other person; · I . · 

(b) there is no other income, including income of any other person, in respect ot which th company is chargeable to tax under the Income- · 
tax Ac t, 1961. ' '· :I 

-I further sol~mnly declare 1ha t during the said previous year(s) - . 

(a) no other income accrued E>r arose to or was received by the person in respect of who sf total. income the company is assessable from any 
asset held·in the name of the person in respect of whose total income the company is asse~sable or in the name of any other person; 

(b) there is oo other income, including incom.e of any other person in respeci ol which the pes~ i~ respect o f whose total income tho company 
is assesSable is chargeable to tax under the Income-tax Act, 1961. . I 

I further declare that fn my capacity as .. : ....................................................................... : ...... ! am fom-~tent to make th is return and veri fy it on behalf 
( of the company. (designation) · 

,; Place ....... ........... .. 

! . Date ................... .. •~signature 
! --~----~---~-------------------------------------------~-+--+----------------------------
! ' Strike. Out. whichever is not applf~b'e 

I 
I 

" Before signing the dedaration . . the signatory shot.lld satis fy hims'eft that this return and ~e accompanying annexures and statements are . \ . 
correct and complete in all respects. Any person making a false statement in this re tu n or the accompanying annexures or statements 
will bE! liable to prosecution under section 277 of lncom~tax Act, 1961, and on C?nvict pn ~ punishable under that section with rigorous 
imprisonment and with fine. I 



NOTES (TO BE DETACHED AND RETAINED BY THE ASSESSEE) 
I 
~ORM . N0.1 
[Income-tax Act, 1961/Rule 12(1 }{a)J 

G~neral 
\ 

f. Form No.1 is for Companies other than those claiming exempt n under section 11. 

II . All Parts and columns must be filled in in the manner provided her nder. If any Part or column does not 
apply, please mentton NA (Not Applicable) and. do not put any thet mark or symbol. Please do not 
use the phrase 'As per Record' or words to that effeC!- 1 

y 

The numbers given in these notes under each page refer to the cor~esponding item numbers on the 
respective pages of the Return of Income. _ • 

IV. in case space provided under any Head of Income Is foun·d Ins ffi~ient I then give computation In 
respect of each such source of Income on separate sheet(s) u lng the columns Indicated for that 
purpose under the relevant Head of Income In the Retur Form. The sum totals of such 
computation done should be Indicated In the columns provl ed under the relevant Head In the 
Return Form. Similarly, any other Information asked lor In thl form, which can not be completely 
furnished on account of paucity of space, may be furnished n a separate sheet. 

V. References to se<;tions and rules in these notes are references t the sections and the rules of the 
Income-tax Act,·1961 and the Income-tax. Ru les, 1962, respective y. 

Page-1 , 

1. Strike out whichever is.not applicable. If it is a return for assess men year 1990·91 being filed for the first 
time then it is an Original Return. To indicate this, leave 'Origina' as it is and strike out the rest, eg: 

2. · 

4. 

ORIGINAL I REVISED I U 16142(1) (i)/148/237. Similarly, to indic tea return being filed in response to 
a notice issued under S. 142( 1 )(i) leave 'Original' and U/S 142( 1 )(i as it is and strike out the rest. 

Indicate the assessment year for which the return is filed. {Asses ment year is a period of i 2 months 
immediately following the financial year. Thus, for the period 1.4.1 89 to 31 .3. 1990, the assessment 

. year will be 1990-91 ) . 

·11 this is a revised return,first give the rece ipt number and then the dat of filing the original return. Example: 
· If the original return is filed on 15.6.1990, for which the department ad issued receipt No.421 0 , it should 
· be indicated fn the boxes as: · 

• • .I •• 

The Permanent Account Number given to the .taxpayer and Ward I 
If it is not so given, indicate the GIR number, if any. If neither is giv n, write NOT ALLOTIED in the first 
row of boxes and mention Income-tax Ward/Circle/Range where as essed or assessable in the lower row 

·of boxes after ascertaining the same f~om the Public Relation Offi r of the I.T. Office or at the Receipt 
Counter. 

~ Write the name using block letters. Leave one box blank after ea limb. Example: Golden Synthetics 
......... Ltd. 

6. FO:r. indicating .the status, please use .one of the following codes: 
- ·. . . A domestic company in which the_public are substantially nterested 

· A domestic company which is not a company in which the ublic 
· are substantially interested and which is not a trading 

company or an investment company . 1 
A dome~ic company which is a trading company or an inv stment 
compan~ and is also a company in whi~h the public are n 
substantially interested. 
A company other than a domestic company. 

12 

13 

14 
15 

' Example: If it is the case of a domestic company in which the pu lie are substantially interested, the 
correct code will be 12. · 

7. Please use one of the following codes to ind icate the residential st tus:- • 
:Resident 
Non-r~sident 

Relevant provisions are in Section 6. 

01 
02 



~B. Give the complete address along with Telephone Numbers and Pin Code, if any. 
9. Strike out whichever is not applicable . 

Part I 
A. INCOME FROM HOUSE PROPERTY 
1. Please give compl~te postal address(es) of the property(ies). If the sse:ssee owns more than one property, 

pl~ase mention that on a separate sheet and attach that to the Ret~rn. · 
2. Indicate here the annuallettab!e value or1he annual rent receivedlre eiv~ble. whichever is higher. If you own 

more than one house property ,please give separate computation In espect of each such property using the 
columns indicated here. · · .· ! 
T~e deductions admissible under section 23 should be ~l~imed he e, si.Jch as: 
(a)· · .. · ·• Municipal Taxes: Assessee can claim deduction only if thes are (i) borne by it and not by tenant and 

(ii) paid during the year. Please attach proof of s~ch payrr ~nt. .. ·. . . .. 
(b) .. ·. New construclion allowance.· The relevant provisions are iven in the second proviso to Section 

. 23(1). · :: : . i 
~'-'t Specify each item of deduction separately alongwith the amount cl imed deductible thereunder. 

4. The sum total of de9uctions claimed u/s 23 is to be_ indicated here. ! 
5. Indicate here the ~alance (i.e. 2-4) . 
6. ln~icate here the ~eduction($) claimed U/$ 24 (specifying each it etn sTparate!y) , such as : 

7. 

8. 

Page-2 

(i) · Repairs- The assessee is entitled to one sixth of the Annu~t Value as repairs if it is not borne by a 
.. · · · tenant- Section 24{1 )(i). 

(ii) Insurance - Section 24(1 }(ii) 

(iii) Annual Charge - Section 24( 1 )(iv) 
(iv) Ground Rent - Section 24(1 )(v) 
(v} Interest on borrowed capital - Section 24( 1 ){vi} 
(vi). Land Revenue- Section 24(1 )(vii} 
(vii} Collection Charges {t~e admissible limit is the actual expendi ure or 6% ofthe ALV, whiche ver is less) 

- Section 24(1 )(viii). 

(viii). Vacancy allowance- Section 24(1}(ix) 

(ix) Unrealisab!e rent ~~ Section 24( 1 }(x) , -= 'l 
The sum total of deductions c laimed u/s 24 is to be indicated here 
The net income chargeable under the head 'INCOME FROM HO~SE; PROPERTY' (i.e . 5 -7) is to be 
indicated here. • 

B. PROFITS AND GAINS OF BUSINESS OR PROFESSION 

~ ~ 
. . 

Business or Proiession (other than speculation business) 
Ple.ase furnish with the Return following documents/information rna erial to computation of income: . . I . r. Copies of the audited manufacturing account, trading ace bunt, profit and loss aceount ,balance 

sheet, the auditor's report and the cost audit report (if appl t:;abie) . · 
11. . . · (a) (i) If the accounts are audited und~r section 44AB t1 e r~port of such audit together with the 

req!Jisite particulars . : : 1 . 
(ii) ln case the assessee has claimed deduction 1 nder section(s) 32AB, 33AB, 80HHA, 
80HHC or 80HHO, the report of accou1_1tant relating o the deduction(s) together with there-
quisite particulars. ' · 1 · 

(b) ln case the provisions of section 44AC,44B, 4488 44BBA and 44888 are appliCable, 
. details regarding the same. · . J · · . 

Ill. . Additional information to be furnished by assessee engaged i ~cont ract work : If the valUe of materials 
supplied by the person w ith whom the· contract was made o the: amount of security deposit (out of 
the payment due for work done) retained by him has not been included in the gross receipts shown 
please attach a statement showing the value of materials ahd the amount of security deposit. ' 

IV. AdditiOnal information to be furnished by producers of cinem< og)aph films: please indicate w.tiether 
the statement of payments to persons engaged in the produJ;tion of cinematograph films has· been 
delivered to the concerned Assessing Officer under sectior 28SB. · I . 

2 



v. 

VI. 

-, . . i . 
In case of a dealer, broker, agent or any other person cor ~erned in the management of a stock or 
commodity exchange; he should furnish a statement of thl names and addresses of all persons to 
whom he or the exchange has paid in the previous year ahy s'rm or aggregate sums: 
(a) In excess of Rs.2,000/- by way of 'difference' , · · . 

(b) in excess of Rs.10,000/- in connectiOfl with the transfer. whether by way of sale, exchange 
or otherwise, of assets, or on whose behalf or from whom t ~ or the exchange has received any sum 
together w ith particulars (amount,- ctate, etc. of such paym nts: and receipts). 

If the assessee has paid during the previous year, rent, cpmri;Jission, royalty or brokerage or any 
annuity (not being annuity assessable under the head "sal ~rie$") exceeding one thousand rupees, 
separate statement (according to nature of payment) she wing the names and addresses of the 
payees and the amounts paid should be furnished i~ a sepa ate sheet alongwith return, If any payee 
is a non-resident it should b.e indicated whether tax has beer dectucted at source and paid to the credit 

. . .. of the Central Government or not. Also please attach stat~ ment containing names of persons and 
gross amounts in cases of sales and purchases e~ceedinc Rs.10,000 in value. · 

Net Profit/Loss as per Prom and Loss .. Account 

~· ~ive here the profit/loss as per Profit & Loss Account'lroni busin! ss/profession (other than speculation 
business} . . Where the assessee has more than one business /profess ion, or Jlas any deemed income or income from 
a discontin~.~d. business/profession, computation for each such business/profession should be given in separate 
sheets (using the same format as given in this sub-part) and attacheq to tt Ia return. 
2. Adjustments: 

A. 

B. 

Please indicate additions and deductions of amounts whic~ have not been adjusted in the Profit/ 
Loss Account In accordance with Sections 28 to 44C. 

Also please furnish with the Return: 

I. : · Particulars in respect of depreciation allowance: 

II. 

·. (a) 

(a) in respect of each block of ·assets: 

(b) 

{i) description of assets forming part of the block ir the beginning of the previous year, their 
written down value, description and cost of as ets purchased during the year and the 
description and sale price of any asset sold dL ingjthe year; 

(ii) 

(iii) 

written down value at the end of the· year; 
. I 

the rate at which depreciation claimed and the am6unt of depreciation. 

Description of assets forming part of the block of ass ~ts eligible lor 100% depreciation during 
the year. Also state whether any of these assets ~~ere sold during the year and if so, the 
break-up of the sale price in respect or each such asset. 

(c) Description of assets forming part of the block of as~ Pts which exists but whose written down 
value has been reduced to Nll as the full varue of th ~ copsideration received on the transfer 
of any asset forming part of the block during the ye; r ex~eeds the written down value of the 

·' said block at the beginning of the year together v. th the cost of any asset of that block 
· purchased during the year. 

Particulars in respect of Investment Allowance, Investment Deposit Account: 

Details of ship or aircraft or plant or machinery purchased ~uring the year on which Investment 
Allow~nce has·been claimed and the rate thereof (Also alta h supporting evidence of acquiring the 
asset) c 

(b) Details Jt deposit(s) made with Development Bank in ac ordance with the Investment Deposit 
Account Scheme, 1986 [section 32AB(I)(a)] [attach proof< f deposit(s)]. 

(c) Details of ship or aircraft or plant or machinery purchased on which deduction under Investment 
. . Deposit Account claimed [Section 32AB(1)(b)] (attach sup~ !orting evidence for the purchase). 
(d) Details of assets purchased out of the. w ithdrawals made in< ccordance with the Investment Deposit 

Account Scheme 1986 or the Investment Deposit Account~ cheme, 1986 (Tea}. [Attach supporting 
evidence for the purchase of the new asset, the am unt(s) withdrawn from the Industrial 
Development Bank of India or the National Bank for Agr,icult re and Rural Development, as the case 
may be·; and the date(s) of the withdrawal(s) ]. · I · . 

(e) Details of expenditure incurred out of the amount(s) withdravo r trdm National Bank for Agricultur~ ~nd 
Rural Development in accordance with the Investment Depc ~>it A_ccount Scheme, '1986 (Tea), g1vmg 
the break-up of the amount and the·date(s) of the withdra111~1s. , 

I 
\ 
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3. 

4. 

5. 

6. 

Indicate the .agg~~gate amount of adjustments separate1y under th A~ and Deduct columns. 

Net profit /loss (i.e. balance after adjustments of 1 and 3) should b indicated here. 

Share In Profit/Loss of RF(s) The space provided is for indicating sha~e from one firm. In case assessee 
is a partner in more than one Registered Firm, then mention such hare in profits/loss of RFs on separate 
sheet(s) using the sarrie columns as indicated here and attach tha to the Return. Also please attach copy 
/copies of personal account(s) in the firm(s). Also please attach hea~wise details of the' Share in Profit/Loss 
of HF(s}' as per provisions of Section 67. J · 

I. Please mention here Share In Profit or Loss of URF/AOP/BOI se araiely in the given space and take the 
· sum total of all these to the outer column. (Strike out whichever s not applicable). If the space provided 

is insufficient, use a separate sheet and attach that to the retu n. Where such income is not included 
here in the income of the assessee eg. incomes falling in clauf e (a) of the proviso to section 86(v), the 

·details thereof and reasons for non-inclusion should be mentior ed on a separate sheet and attached to 
the return. Further, it may be clarified whether the said share is o be included in the total income for rate 
purposes only or otherwise. II there is a loss, please exclude pss~s falling under section 77(2). 

II. Assessee s~ould also furnish with the Return : · . i 
-·~· .. (i) If a partf.ter in an URF or a member of an AOP/901, his per on~l account(s) in such URF/AOP/801, 

{ii) Complete details regarding Discontinued Business IP.rofe ~sioh on a separate sheet. 

J 

~ 

7 

8. 

10. 
11. 

12. 

· (iii} Details of the amount(s) deemed to be his income under Se ctio~ 32A/32AB/33AB/33AC/80HHD(5). 
I 

· (iv) II the assessee has received income from his employee as contribution to any fund specified in 
section 2(24)(x) during the previous year, which is chargE able to tax under the head "Profits and 
Gains of Business or Profession" or "Income from Other Sc urces'\ details of s.uch income as well 
as of sums credited by the assessee to the employee's a< count in the relevant funds on or before 
the due date mentioned in section 36(1)(va). 

Ill. If the space provided is insufficient, then mention details on a se arate 5heet and attach that to the Return. 

Indicate here the resu.lt of4, 5 and 6 (i.e. resultant INCOME/LOSS FROM BUSINESS/PROFESSION (other 
than speculation business)}. . 1 

Me~tion the amount of INCOME FROM SPECULATION BUSINE :;S.jtf this represents share from RF/ 
URF/AOP/BOI then it sh~uld be clearly stated and complete detail of such RF/URF/AOP/801, such as the 
!")ames of partners/members, their profit sharing ratios and copy -of ~ ers~nal account of the assessee in such 
RF/UAF/AOP/601 should also be furnished and attached to the A ~turn. 
Adjustments: Please indicate additions and deductions of amoun s w~ich have either not been adjusted in 
the Profit/loss Account, or if adjusted these are higher or lower t an the admissible amounts. Additions/ 
deductions which the assessee is liable/entitled to in r.alation to sha e in profits/loss of RF/URF/AOP/BOI and 
not already adjusted in the case of such RF/URF/AOP/801 shoulc also be indicated here. 
Indicate the aggregate amount of adjustments separately ·under tt e Add & Deduct columns. 

Indicate here the chargeable INCOME FROM SPECULATION 8\ SINESS (i.e. the adjusted balance of 8 
and 10). 

Indicate here the net chargeable 'INCOME FROM BUSINESS ORPROFESSION' (i.e. 7 + 11 ). In case 
the amount at 11 is a loss then the same cannot be adjusted again t 7. In that case the amount at 7 should 
be repeated at 12. • 

Page~3 

C. CAPITAL GAINS 
1. 

2. 
3. 
4. 
5: 

Give the description of the assets transferred. Separate columns he ve been provided for short term and long 
term assets. The particulars of assets transferred should accordirgly be given in the respective columns. 
1f the transfer involves. more than two short term/long term assets, l>ep~rate computation sheet, in the given 
format, should be attached to the Return. 

· Indicate here the date of acquisition of the asset by the assessee wherever applicable. 
Give here the date on which the asset has been transferred. · I 
Please indicate in months the period for which the asset has beer held by the assessee before transfer. 
Please indicate which of the following modes of transfer is involve~:- I 

. (i) the sale, exchange or relinquishment of the asset; or 
(ii) the extinguishment of any rights therein: or I 
(iii} the compulsory acquisition thereof under any law;or · I 
(iv) in a case where the asset is converted by the owner therepf into, or is treated by him as, stock-in­

trade of a business carried on by him, such conversion o tre~tment; or 
(v) any transaction involving the allowing of the possession o any immovable property to be taken or 

retained in part performance of a contract of the nature re ~rre'd to in section 53A of the Transfer of 
Property Act, 1862 (4 of 1882); or 
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6. 
7. 

~ 
..... 8. 

9. 
10. 

11. 

12. 

t 
'13. 

. . I 
(vi) any. transact1on (whether by way of becoming a member [of, or acquiring shares in a co-operative 

so~1ety, company or other association ~f persons or by w y o~ any agreement or a~y arrangement 
or 1n any o~her manner whatsoever) wh1ch has the effect f tr~nsferring, or enabling the enjoyment 

· of, any Immovable property. , J 
. Inca~~ ?f compulsory acquisition please mention on a ~e ara 

1
e sheet the Act under which the said 

· acqwSil1on ha~ been made as also. the dates of Notificati n and Possession. 
The gro.ss ~mount realised/realisable from the transfer of the ass tis ito be indicated here. 
Please 1nd1cate here: 

(i} Cost o~ Acquisition: It is the cost incurred by the assessee n a~quiring the asset or the cost in term 

(
ii) of sect1ons 49 and 55(.2).. , . ,. . . , . , . . 1 . 

5 

~ost of l':lp.rovem~nts. It 1s n1t 10 relat1on ,to goodw111 wh1 [e 1n .relat1on to other assets, it is the cost 
... mcurred rn 1mprov~ng the asset - Section .55( 1 )(b) . ' 

(m) Cost of transfer. It is the cost in connection with the trans er- Section 48{1 )(a)(i) 
The sum total of qeductions of 7 is to be indicated here.· · 

.Indicate here _the balance amount (6-8). If this results in a loss, in~icate it by a minus(-) symbol. 
Ot~er deduct1ons:The deductions admi~sible against short term anq long term capital gains are to be 
lnd1cat~d. here separately. Please spec1fy each item alongwith tl e a';'lount deductible thereunder. u the 
~pace IS rnadequate, use separate she~t(s). If the balance at 9 in relation to any Long Term Capital Asset 
1s a loss the amount of loss should be arnved at in accordance with tt e provision of Sub -Section (3) of section 
48. 

The admissible deductions are: 
L Short term capital gains: 

i) ·Amount exempt under section 548{1). 540(1) or 54G( ) 
ii) Amounto,deposited under Section 548{2), 540{2) or 5~ ~(2) 

II. Long term capital gains: . .· I 
i) Amount exempt under Section 548(1). 540(1) or ·54G ~) 

· ii) Amount deposited under Section 548(2}, 540(2), 54E 1) or 54G(2) 
. . iii). Under Section 48{2). I . 
Please 1nd1cate here the balance amount {9-10). If the balance of~ is a loss, the same should be repeated 

'here. ; . .j · 
Amount deemed to be income under the head 'Capital Gains' (other han U/S 50) should be indicated here. 
Please specify each item separately alongwith the amount includit e t~ereunder. The relevant provisions 
relating to such deemed income are in Sections 45(2)/(3)/(4)/{5), 5 B (2),540(2), 54E(2) and 54G(2). 
The total amount of deemed capital gains (other than U/S 50) is to e in8icated here. It should be indicated 
separately in respect of short term and long term assets. 1 

14. Indicate here the net result of 11 and 13 separately for short term a d long term capital gains. 
15. Indicate here the Short Term Capital Gains U/S 50. The relevant dE ails

1 
thereof should be mentioned on a 

16. 
· separate sheet and attached to the Return. · ~J · 
The periodwise net amount(s) of Short Term Capital Gains U/S 50, 0 her Short Term and Long Term capital 
gainS/losses under the head 'CAPITAL GAINS ·should be indicated in t~e inner columns and the aggregate 
amount of these in the Grand Total.. I 

• I 

D. INCOME FROM OTHER SOURCES! 
I 

'f: (a) Please mention the gross amount of dividend(s). Att.ach a ep~rate sheet giving the following 
information: 1 

2. 

3. 

(i) name of the Company; 
(ii) ~umber of shares; 
(iii) gross amount of dividend; , 
(iv) tax deducted at source. · . · · 

If the assessee has received any sum of the nature describ~d under section 2(22)(c} and which is 
to be deemed as dividend, a statement should be fu ~nished gi ing !name ~n? address of the company, 
nature of payment received and the sum so rece1ved.Piea e attach d1v1dend warrants and other 
supporting evidence. l ,, 

(b) Please mention the gross amount of interest(s) received/reel iva~le. Attach a separate sheet, giving 
information regarding each item of interest received/receiv< ible ~nd attach supporting evidence. 

(c) Give here the gross amount of winnings from lotteries, eros word puzzles and races, etc. . 
and attach separate computation if there are two or more i ~ms,and attach supporting evidence. 

(d) Indicate here the Income from machinery ,plant or furniture. and also building let out on hire if it is 
not chargeable to Income-tax under the head 'Profits and C ain~ of Business or Profession'. 

{~?) Specify other incomes chargeable under the head 'Income roni Other Sources.' · 

The sum total of gross r~ceipts is to be indicated here. ., 

. Specify the item(s) and the amount(s) of deduction(s) claimed ihen under. The relevant provisions are in 
Section 57. 
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4. The total of de~uctions claimed should be indic~ted here. . IEIR sbURCES' . t be.given here 
s. The net income chargeable unde~ the head ')N~~M_E FROM OTH I IS.o . · · 

Page-4 . . · · · · 
E. UNABSORBED LOSSES OR ALLOWANCES BROI,.IGHTFORWARD FRPM EARLIE~ YEARS 

1. Give here detai'ts of. unabsorbed losses or at.Jowances brought fbrward from earher yean~· . . · 

If the space provided is found insufficient, give th~ details on a separ rate sheet using the coll .. mns 1nd1cated 

here and attach that to the Return. . · . · . . 
In case where profits are insufficient to absorb ·.brought fo~ard loss s/allowances an~ current de~rec1at1o~; · 
the same should be deducted (subject to the lat.est decis1on of the ~upreme Court) m the followmg order. 

.Current scienfific research expenditure [se.ctio'~ 35( 1}] · 

.. Current depreciation [section 32('1.)1 .· · · :. ·· · . 
Brought forward business losses [.sec~io~ ?2(1)1_. ~ . · ,: 

· Unabsorbe.d family planning promotion .c.a.pitaLexpenditure {se ~tion 36( 1 ).(1x){ il! 

Unabsorb~dct'epreciation [section:J?(2)1 . · ·.. : .· . . j;' ~:-
Unabsort..ed sc.ienlific research capt;al expe:nditure [section 3~~4)] ' 
Unabsor.Jed development allowance [sectl,oi'l 33A(~)(ii}] · 
Current development allowance (section 33A(2)(i)] . • 
Unabsorbed investment allowance (section 32A(3)(ii)] 

r ' 

Current investment allowance [section 32A(3)(i)] · 
2. Indicate here unabsorbed Depreciation pert~ning to period ear!ie to ~ssement Year 1982·83. 

F. 30% BOOK PROFIT.S U/S 115J • . 

1 . Indicate here the' Net Profit ~s shown in the Profit and.·Loss accou 1t prepared in accordance with Parts II ·i' 

and I\ I of Schedule VI to th·e Companies Act. ~ 959. 
2. Adjustments: 

- v 

A. Please add the following amounts: 
(i) the amount of income-tax paid or payable. or the provisioh therefor; · 

(ii} The amount carried to reserves, by whatever name called { t>therthan the reserve specified in section 

(iii) . 
(iv} . 
(v) 
(vi} 
(vii) 

SOHHD or sub-section (1) of section 33AC); 
the amount set aside to the provisions made for meeting li ~bi !iti es, other than ascertained liabilities; 

the a,mou11t by way of provision for losses of subsidiary <pmpanies ; 

the amount of dividend paid or proposed; 
the amount of expenditure relatable to income exempt und r Chapter Il l of the Income-tax Act, 1961; 

the amount withdrawn from reserve created under secti n 80HHD but has been utilised for any 

purpose other than that referred in sub-section (4) of sec ion 80HHD; · 

(viii) the amount withdrawn from reserve created under section ~OHHD to the extent such amount has not 

bee.n ut&tised in the period specified in sub-section (4) of ection 80HHO; 
(ix) the am<ilunt deemed to be the profits under sut>-section ( ) of section 33AC. 

B. Please deduct the following amounts: 
(i) the amount withdrawn from reserves or provisions (othe than reserve under section 80HHD}; 

(ii) the amount of income to which any of the provisions of Chc: pter Il l of the lncome-taxAct,1961 applies; 

· (iii} the amounts attribu.table to the business. profits from whi hare eligible for deduction under sect ion 

~· (iv) 
80HHC and BOHHD. . . 
the amount of loss or the amount of d~;Jpreciat ion which ' ould be requ ired to be set oH against the 

profit of the relevant previous year as if the provisions of c ause (b) of the first proviso to sub-section 

(1} of section 205 of the Companies Act, 1956 are appliclable . 
3. Indicate the aggregate amount of adjustments· separately under he Add·and Deduct columns. · 

4. Book Profit (i.e. balance after adjustments of ,{ and 3) should.be ]ndiyated here. 
5. Indicate here 30 percent of the Book Rrofi~ Computed at 4 abo e. 

G. STATEMENT OF TOTAL INCOME 
1. Gi~e here the net amoui,ts chargeable to tax ~Hider different Hedds of Income against items A to D. These 

· should be same as shown against item A.8 at page 1, Item B. 2 at page 2 and items C.16 and D.5 at 

page 3 respectively. . · . 

2. 
... 3. 

The net result of A ~o D (::11ter considering provisions of Section 171 of the Act) should be indicated here. 

L ·· Indicate here the total · amount of unabsorbed losses/allm ances brought forward from earlier year.s 

and claimed as·· set off as shown against item E at ~age 4 .. 

4. 
5 

Indicate here the resultant amount i.e. diNerence ·of item<2 and . 
I. The deductions claimed under Ct:lapter VI-A should be ndicated here. The aggregate amount of 

11. 

Ill. 

these deductions should be shown in the Total. · . 
Please give the computation of the gross amount of payrr tmV~ontribution, the qualifying amount and 
the net amount of deduction c~aimed . If the space provi ed is insufficient, give the computation on , 

a separate sheet and attach that to the Return. · I 
Please als? attach proof. of payment/contribution to sup P<>rt the claim. 
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The eligible deductions under Chapter VI-A relate to : . . . . 
(i) Donations to certain funds, charitable instituttons, etc. D nat,tons to certam funds·, chantable 

institutions etc. are eligible for deduction under section SOG i the ~ggregatethereof exceed_s Rs.250/ 
-. The over all ceiling limit is 1 O% of gross total income (as edu.ced by the a~ount on whtch no tax 
is payable or with reference to which the taxpayer is entith d to' any deductton under Chapter VI-

r · 
. 6. 

7. 

8. 

A) (Se~)lon BOG). . . 
(ii) Donatioh for scientific research, rural development or consE rvation of natural resources. Deductton 

in respect of certain donations for scientific r~search or rural dev.alopment or conservation of natural 

resources is available at iOO% under Section SOGGA. . · · 

(iii) 20 per cent , of profits and gains from ~ewly established ind strial undertakings or hotel business in 

backward area_s subject to certain conditions (Section 80HH). · . 

(iv) 20 per cent. of profits and gains from newly established sm< I scale industrial undertakings in certain 

areas subject to certain conditions (Section 80HHA). 
{v) 50 per cent. of profits and gains from projects outside lnd Ia subject to certain conditions (Section 

80HHB). . .' · ·· 

(vi) 100 per cent. of profits and gains derived from export of ~pecified goods or merchandise if sale 
proceeds are receivable in convertible foreign exchange subject to certain conditions (Section 

80HHC). · 
(vii) Income of appro~ed hotels or of travel agents or of tour OJ erators for services provided to foreign 

tourists if receipts are in convertible foreign exchange to.thE ext~nt of 50 per cent. of profits from such 
services plus balance of such profits of the re levant previa s y~ar as is debited to the profit and loss 

account anc;j credited to a reserve account ~ subject to ce~ain condit ions and specified purposes 

(Section SOHHD). 
(viii) 20 percent. of profits and gains from industri,al undertaking~ set up after 31.3.1981 subject to certain 

conditions (Section 801). .. . · 
{ix) . Deduction in respect of profits anq gains from neWly estat lished industrial undertakings or ships or 

hotel business in certain cases (Section BOJ). 

(x) 33-1/3% of profits and gains derived froni the business c J poultry farming (Section 80JJ). 

(xi) 60% deduction in respect of certain intercorporate divide~ds (Section SOM). 

(xii) Deduction ~n respect of royalty, etc. from certain foreign Enterprises (Section 80-0). · 

The total income chargeable to t.ax (4-5) is to be··given here . 

Indicate thirty per cent of the Book Profit computed under sec on 115J as shown against item F5 at 
p~e4 · 

INDICATE HERETHETOTALINCOMEASPER ITEM60R7 A OVEWHICHEVERISHIGHER IN VIEW 
OF PROVISIONS OF SECTION 115J 

9 . ·· .Mention here the tot~l income, as rounded off to the nearest multi~ e of ten rupees, both in figures and words 
in the manner provided. 

10. Give details on a seperate sheet if any income is chargeable to tax lata special rate e.g. under section 115BB 

in respect of winnings f rom lotteries etc. or at a maximum margine rate under any other provision of the Act. 

~ 1. Income arising to other persons and included in the assessee's t tal income is to be given here. 

Page-s 
Part-11 · 
STATEMENT OF TAXES ~ 

1. The total tax payable on the total income is to be given here: 
2. Give here interests chargeable for late filing of return, default ir paY.ment of advance tax or deferment of 

advance tax separately. These should be computed in theman er laid down in sections 234A, 2348 and 
234C. 

3. The total amount of tax and interest payable (1 + 2) is to be indi ated here. 

4. Give the particulars of (A) advance tax instalments and tB) tax dec ~cte'd /collected at source in the respective 
Columns provided for the purpose. · . ' . 

; 5 Give details of the tax and interest paid on self assessment (i.E . before filing the return) and also attach 
challan(s} in support of the amounts-so paid. 

6. Other pre-paid taxes, if any, are to be indicated here. Please at ach~proof of such payment. 

7. . The sum total of tax /Interest paid is to be given ·here (i.e.4+5+ ). ~ 
8. ·. The NET TAX PAYABLE OR REFUNDABLE,as the case may be. js to ·be ·indicated here. For indicating 

refund, precede it by a minus (-) symbol. 
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Part-ltl I 
A. INFORMATION RELEVANT TO BUSINESS OR PROFESSION 

. I 

i. (a) Give fu!l name(s} and address(es; in which the b~siness/profession is c~rried on. If the space provided is 
insufficient,please mention such name(s) and address{es) on a sep ate,sheet and attach that to the return. 

(b) 

(c) 

Give full name(s} and address(e~) of the branch(es)., 

ln case of a business, please specify whether it is Trading/Manuf ctu.ring/Wholesale/Retail sale/Export/ 
Import etc. and the main item(s) dealt with. If profession, mention t e name of the profession. 

(d) Please mention whether it is 'cost'or'market price 'or 'otherwise'. I 'otherwise' give its name and method. 

Give full name(s) and address(es} of Managing Direct<?r/Principal ficer/Secretary of the Company . 

B. INFORMATION REGARDING TAX DEDUCTED I COLLECTED AT S ACE BY THE COMPANY. 

1. Indicate here the Tax Deduction Account Number of the assesee 

2. Give here the name bf the TDS Circle with which return(s) regardin tax deducted/collected at source by it 

has been filed. 

~ .. (a) Tick the section (s) under which tax has been d educted/collected t source. 

(b) Give here the amount (s} of tax deducted at source under the relev nt section(s} during the period for which 
retum of Income/loss is being filed by the assessee company . 

• 
(c) · Give here the date (s) of filing of the prescribed return(s) pf the tax d dueled at source with the T.D.S .Circle. 

Page-6 

C. AMOUNT DEDUCTED IN COMPUTING INCOME FROM PRO ITS AND GAINS OF BUSINESS OR 

PROFESSION 

I. Give here specific particulars of the deductions claimed in com ling i.ncome from Profits and gains of 

Business or Profession .. If a deduction in respect of Investment . epOsitAccount is claimed, please attach 
necessary certificate(s). 

II. Please indicate in the space provided deduction claimed on ace 
space for indicating deductions admissible in relation to : 

Item ' Section 

nt of Depreciation. Use the remaining 

ltem Section 
~~ (i) Investment allowance 32A (x) Amorti ati6n of pre liminary expenses 350 

) 

(ii) Investment Deposit Account 32AB (xi) Expen iture on prospecting for 
(iii) Development allowance 33A certai minerals 35E 
(iv) Tea Development allowance 33AB (xii) Bonus to employees 36( 1 )(ii) 
(v) Rehabilita lion J,allowance 338 (xiii) lntere t on borrowed capital 36(1 )(iii) 
(vi) Expenditure oh scientific research 35 (xiv} Bad d bts 36(1 )(vii) 

·(vii} Expenditure on acquisition of patent (xv) .Entert inment expenditure 37 
rights or copyrights 35A (xvi) Expe iture on: 

(viii) Expenditure on know-how 35AB (a) dvert isement 37 
..... , {lx) Payment to association and institution: (b) ravelling 37 
., . 

(a) for carrying rural development 
programmes 35CCA 

(b) for carrYing out programmes of 
conserVation of natural resources 35CCB 

Part-IV 

INCOME CLAIMED EXEMPT I 
Income claimed exempt should be indicated here. For such item f income claimed exempt ,please specify 
its t'l~ture, the amount claimed· exempt and the reasons for the cl .im. · 

Part.V 

LIST OF DOCUMENTS/STATEMENTS ATTACHED 

Give here compl~te particulars of documents/statements attach d to the return of income. 

VERIFICATION : 

Read the instructions below the verification carefully before sign in .It is to be signed by the person specified 

in section 140(c) of the Income-tax Act, 1961 : Fill alllhe relevant olumns rn the verification. Give the place 

and date as indicated. Please attach the .document of power of attorney alorigwith the return, wherever 

necessary. 
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v.~ 
(V. K. cik~na) , 

Under Secretary to . e <&ovemment of lndic: 
.: .-·: ... __ , =: .. I . } 
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